
r: CENTRAL ADPIINISTRATIVE TRIBUNA

PRINCIPAL BENCH
/

C. P. NO. 260/1996
in

O.A. NO.1114/1995

Neu Delhi this the 6th Noventier, 1996 .

HON'BLE SHRI OUSIICE CHETTUR SANKARAN NAIR, CHAlRmN

HON'BLE SHRI S. P. BISUAS, ICnBER (a)

R, K. Sharks, Uireman,
3orbagh Telephone Exchange,
Department of Telecommunication,
Sub Diuision-VIII,
Neu Delhi. ...

( By Shri A, K. Bhardua j, Adv/ocate )

-Uersus-

1 . Shri ri. P. I*bdi,
Chairman,
Department of Telecommunication,
Soochna Bhauan, Neu Delhi,

2. Shri Padmar^gan,
A. Director General (CU),
flinistry of Communication,
Department of Telecommunication,
CSE Section, Sanchar Bhauan,
20 Ashoka Road, Neu Delhi,

3. Shri P. K, Panigrahi,
Superintending Engineer,
Telecom. Electrical Circle,
Samrat Bhauan, Ranjeet Nagar,
Neu Oelhi-11 0008. ...

Petitioner

/

Respondents

The petition having been heard on 6.11.1996
the Tribunal on the saiie day delivered the
follouing t
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CHETTUR SANKARAN NAIR, 3./CHAIRnAN —

Petitioner complains of disobedience of the

orders of a Bench of this Tribunal in O.A. No,

1114/1995. The material part of the order reads :
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,,tja dispose of this application with

direction to the respondents to sanction

posts of Electrician if on an asses me nt

of Uprkload and other relevant facts it

is found that there is justification,.,

action on the above line shall be

completed with utmost expediency

(presumably •expedition*) "

This is a conditional order and contingent on many

eventualities, ^e do not think that this is a fit

case to invoke the contempt jurisdiction inhering

in this Tribunal, If petitioner is aggrieved he

may resort to remedies available in the original

jurisdiction of this Tribunal,

2, Contempt petition is dismissed.

Dated, 6th Novent>er, 1996,

QV '''

(  S, P, Bisuas ) ( Chettur Sankaran Nair, 3, )
flemberCft) Chairman

/as/


